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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 859 of 2022 

 

IN THE MATTER OF: 

ABHISHT KUSUM GUPTA                                                       …APPLICANT   

VERSUS 

STATE OF UTTAR PRADESH & ORS.                              …RESPONDENTS 

 

OBJECTIONS ON BEHALF OF THE APPLICANT TO THE AFFIDAVIT 

DATED 10.09.2025 FILED BY THE CHIEF SECRETARY, STATE OF 

UTTAR PRADESH 

MOST RESPECTFULLY SHOWETH: 

 

1. That the present Original Application (OA) raises the issue of pollution of 

river Hindon by discharge of industrial effluents and untreated sewage and 

the failure of the concerned authorities to prevent the pollution therein.  

 

2. That pursuant to the order dated 24.01.2025 of this Hon’ble Tribunal, the 

Chief Secretary, State of Uttar Pradesh (Respondent No.1 herein) filed an 

affidavit dated 10.09.2025 based on the observations of the CPCB report 

dated 09.07.2024 (filed in OA No. 512/2024). 

 

3. That the Applicant has examined the affidavit dated 10.09.2025 filed by 

the Chief Secretary, State of Uttar Pradesh (Respondent No. 1) and would 

like to make some objections to the findings of the report.  
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4. That despite multiple directions (dated 24.01.2024, 11.07.2024) by this 

Hon’ble Tribunal to come up with a time-bound plan as per the CPCB 

Action Plan prepared by Central Pollution Control Board (Respondent No. 

2 herein) titled "Pollution Source Mapping of River Hindon and its 

Tributaries and Restoration Plan for Polluted Stretches", nothing has been 

done yet, particularly when the Ld. Counsel for Respondent No. 2 CPCB 

has informed that the said action plan was forwarded to the Respondent 

No. 1 State of UP in the year 2023 itself. 

 

5. That no response to the submissions made by the Applicant on 19.11.2024 

has been provided till date. It is also pertinent to note that all the cleaning 

drives are performed one or two day prior to hearing date and there is no 

major change in the ground reality.  

 

6. That vide order dated 11.07.2024, this Hon’ble Tribunal directed as below:  

             ‘ 6.5 Waste Management and Pollution Control in River Hindon 

 Removal of Encroachments: 

Survey and Documentation: NOIDA and irrigation department shall 

identify and document all encroachments in the riverbed.  

[Action: NOIDA & Irrigation Department]’ 

 

That the affidavit nowhere provides any information about the 

determination of flood plain and removal of illegal encroachment, which 

is essential for the adjudication of this issue, as they are discharging raw 

sewage from soak pits directly into the Hindon River. Nor is there any 

information with respect to other provisions for discouraging 

encroachment, like electric disconnection, removal of encroachment. The 

affidavit also makes no determination regarding the question as to which 

department to be made responsible to remove the illegal encroachment. 
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7. That private vehicles are allowed on the river bed at Shakumbhari Devi 

Temple, thereby contaminating water at the very origin of the river. True 

copy of the letter dated 28.10.2025 by the UP Pollution Control Board to 

the concerned officials to take action in pursuance of the directions passed 

by this Hon’ble Tribunal from time-to-time in response to the complaint 

made by the Applicant is annexed herewith and marked as ANNEXURE 

A-1. 

 

8. That despite multiple directions issued by the Uttar Pradesh Pollution 

Control Board (Respondent No. 3), no action has been taken by 

Respondent no. 4 NOIDA Authority to resolve the issue above-mentioned. 

True copy of the directions dated 22.01.2026 issued by the Respondent No. 

3 is annexed herewith and marked as ANNEXURE A-2. 

 

9. That since river is rain fed and the irrigation department has submitted that 

they cannot provide water to maintain ecological flow during distress 

seasons, it is the humble submission of the Applicant that Grand Anicut, 

like the one built across the River Cauvery in Tamil Nadu by King Karikala 

Chola in the 2nd century AD, an ancient structure which is a type of check 

dam built across a river to raise water levels and divert flow into irrigation 

canals, can be used for water regulation.  It is the world's oldest functional 

water-diversion structures. 

 

10. That, therefore, the Applicant humbly submits that the Hon’ble Tribunal 

be pleased to issue directions to the concerned authorities to look into the 

gravity of the issue and take quick and positive response to eliminate the 

same. 
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sunil mathews <sjmathews@gmail.com>

Advance Service of Objections on behalf of the Applicant | OA 859/2022
1 message

Sunil J. Mathews <sjmathews@gmail.com> 2 February 2026 at 13:42
To: secy-mowr@nic.in, ccb.cpcb@nic.in, chairman@uppcb.in, "Amrit Abhijat Principal Secretary, UD, GoUP"
<acsud.goup@gmail.com>, psecup.urbandev@nic.in, crd-up@nic.in, rgupta.up@nic.in, commmee@nic.in,
commsah@nic.in, nagar nigam <nagarnigamsaharanpur@gmail.com>, dmmuz@nic.in, nnmee@nic.in,
dmgha@nic.in, dmbag@nic.in, ceo@noidaauthorityonline.com, ceo@gnida.in, cs-uttaranchal@nic.in,
chiefsecyuk@gmail.com, psecup.irrig@nic.in, nppshamli@gmail.com, npp.loni@gmail.com, nppsardhana@gmail.com,
ceo@upsida.co.in, bhanwar jadon <Bhanwar09jadon@gmail.com>

Dear All,

Kindly find attached the Objections on behalf of the Applicant to the affidavit dated 10.09.2025 filed by the
Chief Secretary, State of Uttar Pradesh in the Hon'ble National Green Tribunal w.r.t the Case No. O.A. 859 of
2022, titled Abhisht Kusum Gupta vs. State of Uttar Pradesh & Others. This email and the attached document
serve as confirmation that the Proof of Service has been duly filed to all government officials involved in the
aforementioned case.

Please review and confirm the receipt of these documents at your earliest convenience. The Next Date Of Hearing
is 17.02.2026.

Regards.

--
Sunil J. Mathews, Advocate
Attn: Padmanabhan
114, Lawyer's Chambers
Supreme Court of India
New Delhi - 110 001

Mobile: +91.93115.67212

The contents of this email message are private and confidential. These are
only intended for the viewership of the addressee. If you have received this
message in error kindly delete this immediately and notify the sender of
such error.
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